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"t&\ - CENTRAL ADMINISTRATIVE TRIBUNAL

K : CALCUTTA BENCH

“M.A, 39 of 1998,

( OA 550 of 1997)

Present : HON'BLE DR, B,C, SARMA, ADMINISTRATIVE MEMBER,
HON'BLE MR, D, PURKAYASTHA, JUDICIAL MEMBER,

SAMBHU SENGUPTA
Vs,

] UNION OF INDIA & ORS, (DEFENCE)

For applicant : Mr, S, Bhattacharya, Counssl,

For respondents : Nr, B, Muherjee, Counsel,

Heard on k 49,2,98, ‘Ordered on : 19,2,98,
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1. This MA, has been fijed for smendment of ths causé title

in which liberty was granted by the Tribunal earlier and also Ppr

certain amendment in the original spplication,

2, We have heard the submission of the 1d, Counsel for bqth

. ) [ . 4
the pertiss, Accordingly, M.A, is allowed in part., Let the cause title

be amended as psr rules as prayed for in Sub-para (i) of para-6 of
the M,A and as regards the amendment of the Original Qpplication,

the applicant is given liberty to file a seperate supplementary

petition as p®er rules, No Order is passed as Zosts
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